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Shri Nambiar: How can this pro-
vision automatIcally hand over all the 
powers of the State police to the 
railway protection force officer? 

Mr. Chairman: He has made that 
argument also already. 

Shri Nambiar: My submission is 
that this provision is against the Con-
stitution. Powers cannot be automa-
tically' transferred in that manner. 
There must be an amendment to the 
Constitution before such a thing (an 
be done. 

Shri U. M. Trivedi: He may con-
tinue tomorrow. 

Shri Buta Singh (Maga): Let him 
continue his speech .tomorrow. 

Shri Nambiar: Am I to continue 
tomorrow? 

Mr. Chairman: The discussion on 
the clauses of the Bill will be resum-
ed tomorrow. The bon. Member may 
continue his speech tomorrow. 

17.03 hrs. 

*GRIEVANCES OF CHS DOCTORS 

Shri D. C. Sharma (Gurd::lspur): I 
am going to raise this half-an-hour 
discussion not to embarrass the 
Union Minister of Health or the Ll"nion 
Government, but I am trying to say 
something on this point in view of a 
proverb--that proverb need not be 
taken litE'rally-which is welt known 
in the the English language, namely 
that 'I appeal from PhiLip drunk. to 
Philip sober'; that is to say, I appeal 
from the Union Health Minister to the 
lady doctor that she was and that she 
might be again. 

The Minister of Health and Family 
PIanniDg (Dr. Sushila Nayar): I 
have not ceased to be; I still am. 

*Half-An-Hour Duscussion. 

An Hon. Member: 
is a Minister. 

Dr. Snshila Nayar: 
question of 'might be'. 
ter I still am a doctor. 

Shri Umanath 

At ,)resent, she 

There is no 
I am a Minis-

(Pudkkottai) : 
What the hon. Member means to say 
is that she may be a Minister today 
but toworrow she may nat be. 

Dr. Snshila Nayar: In spite of be-
ing a Minister. I am a doctor and will 
remain a doctor till the end of my 
days. 

Shri Umanath: There is no power 
of contract for her to be a Minister 
and yet be a practising doctor. That 
is what he wants to say. • 

Shri N. SreekaDatan Nair (Qullon): 
Nobody will go to her for being .... 

Shri Nambiar (Tiruchirapalli): She 
is an efficient doctor. 

Dr. Sushila Nayar: Whether the 
hon. Member knows it or not I am a 
doctor still and they do come to con-
sult me. 

Shri D. C. Shanna: I would sub-
mit very respectfully that I want to 
avpeal to her sense of justice, to her 
broad-based sympathies. and to her 
lov" of fair-play and to her love of 
the profession to which she belonged. 
to which she belongs and to which "he 
might belong in the future. 

But this is a very SOIrY state of 
affairs to which I am referring. The 
whole thing started in May 1963 and 
we are now in the month of Sept"m-
ber 1966. This thing has gone on like 
an Indian epic which has no end. It 
has gone on from one session to an-
other without finding redress of the 
grievances of the doctors. 

What has happened is that when 
the doctors have raised any question 
about their salary or emolument or-
promotion or transfer, the han. Minis-
ter of Health has only one reply to 
give. Unfortunately that reply has 
been not very unequivocal and ;03tC-
gorical. She has tried to postpone the 
thing from day to day. 
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[Shri D. C. Sharma] 
Now I must s'.Ibmit ve:-y respect-

fully that first of all, it was the Home 
Minister wh" .::;me to her rescue. lie 
listened to the discussion h~r(> and 
said 'I will look into it'. And he did 
a good piece of work. He was able to 
£ive some modicum of justice to the 
doctors who belong to the conl";bu-
tory healtn sprYlee ..... 

Next time again there was trouble-
bec"us~ I think there is bound to be 
trouble ill the Health Minist"-, as 
long as the afl'ai: 5 of the Health 
Ministry are run jn the way they are 
being run--and the late PriIT'e MinIs-
ter. Shri Lal Bahadur Sh<:stri. came 
to'\he resue of us all. We are' an in-
terested in doct0rs. He said til 1\ ::';'l1'i 
Dha rna \~ira \U1u was the Cabinet 
Secretary at tlwt time ",'ould Jr:.-k in-
t) the mattet. 

\\~2.t I !ne3TI to S~ly ;c; th~~ ~,.:~':. n-
ever there was any trouble, thE' que,-
tion was taken from the purview of 
the Health Ministry and was handed 
over either to the Home Millister or 
to the Cabinet Secreta, y 0): to some--
\lody else so that some justice would 
be done to them, What happened was 
this. Before any action could be 
taken. Shri Dharma Vira was trans-
ferred. 

Ever since she has been Union 
Health Minister, I must say very "or-
rowfully that she has b~en m~kjng 
statements which somet:mes ccmtra-
dict each othe--because I think it is 
the virtue of Ministers, especially lady 
Ministers, to contradict themselves. 

What do the doctors want? I sub-
mIt very respectfully th3t t>,ey do not 
want aflything much, They are a 
patriotic, law-abiddng people who are 
prepared to go to rural a"eas, people 
who are prepared to do service in the 
Army, people who do not want that 
they should stick to t>,e metronolis 
like some of us or like some persons 
whose names I do not want to men-
tion. They are not th~t type of per-
Ions. . 

Thev want th'lt ~o ti,inO"s .h,>1'ld 
be gu~ranteed. The first I •. that if they 

(HAH Dis.) 
are sent to a rural area-because three 
types of places have been classified, 
metropolitan area, rural areas and so 
on-if they are sent to a run,l area. 
they should be sent by rotation, not 
at the whim of somebody in the secre-
tariat, not at the whim of some official 
They should be sent by rotation and 
there should be a regular roster of 
their rotation, that they should not be 
stuck in the mud. that they shr4uld go 
there for a specified period and they 
should then be allowed to come 
back and take over other work. 
It is not that you should divide up 
the doctors into three cl:lsses: onE, 
first-class citizens Who will sticle tc 
Delhi. second, second-class citizens 
whe will go to the rural areas and thE' 
thil"(; C1::'58 W'10 will go to the "nny 
sr:;l"vice or som2tn!n~ -ikr:- that. \~?e 

all \V8!1t th8.t they shOUld nIl b('~ re-
garded as l~rst-class clzizens of thf= 
so\'ereign Republic of India. That 
is what they want. 

Moreove:', they want that they 
should be allowed to come back from 
their posts in far off places. 1 think 
all doctors are not vicgins or unmar-
ried persons. This is my !nisfortul'e. 
Suppose I am sent to some far-off 
place. I do not mind because I h1:ve 
nobody to look after. But these doc-
tors have their children. their fami-
lies. Their children are studying he:e. 
They have to look after t:1eir familie£ 
ThC'::'efore, they say 'When we are senl 
to some other place, our houses, our 
establishment here, should be kept in-
tact~ because given the ~mOlUll1ents 

they have t')d3Y, it is very difficult for 
them to afford two estabIishm"nt~. 
They have their families here, thfY 
have to look after the education ot 
their children and they have also to 
pay for themselves in the places whele 
they are sent. They on'y want that 
tr,ey should be able to afford all these. 
No. guarantee has been given to them 
90 far as this thing is concerned. 

Again, it is not a question of trans-
fer. It IS a question ot promotion. I 
know, Mr. Cbair>nan how fair-minded 
you are, Having been a Minister.· ... 
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(Interruption) for more than 15-20 
'years, you know where the shoe pin-
'. ches so tar as the employee IS con-

cerned. Now, in the case <>f promo-
tions, I tell you our Government is 
1he master of circumlocution, IS the 
master of rigmarole, is the master of 
going round the subject without corn-
ing to the point. This is what has 
happene.:t. Of course, this is not 
always applicable. But I submit v?ry 
TeSpectfully that so far as promotIOnS 
are concerned these persons have 
come through the UPSC, no doubt, 
and they are there. But a certain 
date has been prescribed .... 

Shri Surendranath Dwivedy (Ken-
drnpa:a): It is up-grading, no promo-
tion. 

Shri D. C. Sharma: Yes, I am very 
thankful to the hon. Member for the 
correctIOn. Now those person who 
are there already upgraded will be 
thl!!l'e. The other pe' sons will have to 
Ilave a test and will have to go be-
fore the UPSC. It is like asking a 
man who has passed the MA examina-
tion, 'Since you are not able to get a 
job within two years, you will have 
again to sit for your MA exami.'1ation 
'and then you may become eligibl" for 
a job'. I think this is a preposterous 
nO:1se!lsp that C3n be perpetrated, an 
administrativ-e nonsense, a human non-
se!ls~,-.ll these kinds of things that 
are the-e. Therefore, I wou'd say 
that this aspect of the question has., 
got to be looked into. I would also 
lIay that this is a very important thing 
that has got to be set right. 

Now, 1 want the Union Minister of 
Health also to do one thing. I know 
she has the love of the profession at 
heart. I know that very welL Of 
course, I heve not had the good for-
tune of consulting her as a lady doc-
tor, but I may have sometime to do 
sO and then I will be very har.py. I 
know she has the love of the profes-
sion at heart. Do I <ay that n non-
doctor is much better as a person in 
charge of the Ministry of Health 
than a lady doctor! I do not believe 

that. But this is the impression 
which everybody gets. Rajkumari 
Amrit Kaur was not a doctor. There 
was no trouble in her time. Shri 
Karmarkar was not a doctor; there 
was no trouble in her time ..... . 

Mr. ChaIrman: Shri Karmarkar is 
not a lady doctor. 

Shri D. C Sharma: Fortunately, we 
haVe a lady doctor now in charge. 

Shri Nambiar: Unfortunately. 

Shri D. C. Sharma: Trouble has beer. 
brewing ever since she took charge 
Therefore, I appeal to her to sel! to it 
that these persons are not again asked 
to sit :::or the examination, these per-
sons 3re not asked to go hefore selec-
tie-!} ;Jests to difficult areas wi~hout 
getting due allowance. I Vi auld ask her 
to make a ca tegorieal statement about 
the grievances of the doctors, of which 
she knows more than I do. r say that 
the ,doctors have been in great trouble 
for the last two or three years, and I 
would ask her to have sympathy with 
them and not to give them more trou-
bles than they have already had. 

Shri S. C. Sa'manta (Tamluk): May I 
know from the hon. Minister how many 
M.D. doctors are at present rottin,!! in 
CHS dispensaries on daily monotonous 
work, and whether it is a fact that 
when the CHS doctors serving in Delhi 
and its suburbs are transferred to 
other pla2es in the country, they re_ 
ceive less total emoluments than they 
were drawing in Delhi? 

Shri A. K. Gopalan (Kasergod): May 
I know whether it is a fact that though 
the posts were advertised in NEFA ar;d 
Himachal Pradesh with higher emolu-
ments, none came forward, and if so, 
whether the CHS doctors are asked to 
go there without any additional emulu-
ments? 

Shrl Umanath: With regard to the 
promotions. so far the rules have been 
that doctors will be proino~£d tn GDMO 
Class I provided they complete nve 
years and provided they are recom-
mended by UPSC. I would like to 
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know whether the CHS rules regard-
ing these promotions have been chang-
ed to permit promotions even before 
five years are completed and even with-
out selection of the UPSC, and if so, 
the reasons therefor. 

Sbri H. C. Linga Reddy (Chikoalla-
pur): May I know the reasons why the 
Central Health Service Rules have not 
been finalised and whether it is true 
that the interim allowance that the 
Government have announced works out 
to onlY Rs 8 to Rs. 16 and that it would 
benefit onlY about 150 doctors while 
the majority of them will not be bene. 
fited by this allowance at all? 

SUi Sezhiyan (Perambalur): May 
I know whether it is a tact that the 
Delhi Municipal Corporation pays a 
rural allowance to the doctors posted 
in rural areas as an incentive although 
the rural areas of Delhi stand little in 
comparison with areas like Manipur, 
Tripura and Himachal Pradesil where 
our Minister wants our CHS doctors to 
go? I also want to know, when they 
are transferred whether it is possible 
and appropriate that doctors posted in 
such like uncongenial places are com-
pensated with rural allowance iust to 
attract them and put them on a uar 
with other doctors in the same profes-
aion. 

Shri N. Sreei<antan Nair: In view of 
the fact that the medical officers in 
Grade A have been sel> ni ed with the 
concurrence of the Public SerVice Com-
mission. and in view of the fact that 
those who have put in five years of 
service would automatically be trans-
ferred to Class I, may I know what 
prevents those doctors who have not 
yet completed five years and who are 
in service on the basis of being selecL 
ed by fue Public service Commission 
from coming into Class I when they 
complete five years of service, and 
what is the basis of demanding that 
they must undergo another examina-
tion when they have already passed a 
medical examination and have passed 
the examination of the Public Service 
Commission? 

Shri Bllia SlaP (Moga): I want to 
know how man" POsts of Assistant 

Surgeons are outside Delhi and ho .... 
many of them are already being man-
ned by Assistant Surgeons. Is it neces-
sary, desirabl e and beneficial for the 
already recruited doclors outside Delhi 
to be posted in Delhi? 

Shri S. M. Banerjee (Kanpur): It is 
strongly apprehended that this tran.-
fer of CHS doctors is likelY to promote 
corruption and favouritism. I would 
like to know whether, since either the 
Health Minister or the Deputy Minis-
ter does not command the confidence 
of the doctors in the matter of trans-
fers, there is an;y proposal that a com· 
mittee shOUld be formed with the 
Director-General of Health Service& 
and one of the representatives of ~ 
CRS Doctors' Association to see that 
the transfers are done with the least 
possible trouble to these doctors, that 
they are paid propet' allowance, and 
that their total emoluments are not 
depleted when they are trans!erreod 
outside. 

Shri Bade (Khargone): I want to 
know: are there any rules, any pattern 
for transferring doctors from Delhi to 
outside mofussil areas and is there any 
criteria or any rules that the doctors 
who are sent will again be transferred 
or is it that there is favouritism in 
the matter of transfer of doctors from 
this place to other places? 

Shri Daji (Indore): The CHS doctors 
have been having agitation and there 
is a legitimate fear that transfers may 
be used as an instrument of victimisa-
tion. Have some definite rules fol' 
transfer been made and what is the 
necessity of introducing transfers after 
8-9 years of service had already been 
put in? If they are posted to difficult 
areas, will they be posted for a limited 
periOd and posted back to Delhi 8r are· 
they being exiled? 

>ifT .<flo 'fTo fa'lmT ('T~): 
it ;fifr ~ ~ "fTiAT ~ ~ fit; ~T 
mb ~'ifo ~o if; ~ <it 1fN ~, 

~~~¥I'~if;~T~ 
mz.t ~ ' .. no't ~ 1fT if(f, m<: lfR q 
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lfi>1- ~r'f1< it l"[~ ;fr ~ 'liT f~<'AT 

o:!fli~~1 

Shri B. K. Das (Con:aiJ: The areas 
have been defined into three categories. 
There is a rural area. May I know 
whether there is any proposal for giv-
ing a rural allowance to doctors as in 
the cities they are given city allowance? 

Shri H. P. Chatterjee (Nabadwip): 
The doctors are agreeable for transfer 
but-they want-according to some 
rules. What is the difficulty of form-
ing rule,? If Government cannot. 
why not allow the doctors themselves 
to formulate rules? / 

'iff ~ ~ 1t'~!fI~ (~) : 
if ~ -~ ~ f'fi' Fm~ ~T~ 'ffT<1i ~ 
;;r.r~'3"[if;~~r~'fiTf<RTT'fi<: 

'$~i1To;rmi1'li ~ f~ 'f7i'i 
-rtf fw:rr '1m I W 'fiT<"T ~ ~ ll'Il: 
'l!l'R."': ~ I§~ ~ w.rr ~ ~? 
j., '1>1 ":<1'1' it., fI;r 'fi'Ri'!1{ ~? 'mi ~ 

if; mr q;'i~ ~ 't'fiTi ~ f'fi' f~ ~ 
~ ~ ~ >liT ;;rr;;r ~, W f~ 
moii ~ ~ f'l11: f "'''fr 'AT '1iir I 'Fn 
~ff~ q;'r 1![i~ f'fi'f~f~ m~ 

ifT~ <~'ir oil. j" T "'" fu;;;ft 'AT 
"f'fiir? ~ if; "fcrfui;:r -;;f r ~ ifi{TlfI 

;;rr ~ ~ f'fi' S'l'R."': 'IT< ffR filfuc;i't it 
~~'3'l'1'fiT'tm'fiT'1IT~? ;;r.r~
ifl"r ;;g:r ~ if'f 'Fn 'fiT<"T ~ f'fi' Sf<R:U 'th 
'IT< ffR i1'li filfuc;i't it 'fiTlf ~ if; ~ 

~TOi1~~? 

Shri Surendranath Dwivedy: I would 
like to know whetber the Government 
is following any fixed policy or prin-
ciple in the matter of promotion or 
salaries or it Is left to the whims of 
the present Health Minister to change 
them as she likes. Whether Govern-
ment does not think it will be dis-
crirhlnatc>ry and in some cases tbe 
persons concerned may use it vindic-
tively if no specified period is fixed 
for the transfer of CBS doctors either 
to rural areas or to NEF A or any 

other area to which they are alJ agree-
able to go and tba: there should be a 
set pattern df. transfer and that will 
facilitate matters. What is the diffi-
culty in the way of Government? 

Shrimaii Benu Chakravartty (Bar-
rackpore): Is it a fact that the finalisa-
lion of the new rules has been out-
standing for tbe last 2~ years and how 
much longer it will have to take in 
order to have proper rules to guarantee 
;heir promotion as class I c;fficers'! 

Dr. Chandrabhan Singh (BiIaspur): 
There is a lot of misunderstanding 
going about. I want to know this. Is 
the Government considering tbe crea-
tion of a special cadre unique in hIS' 
tory' Were the pattern of transfer~ 

and postings and other Service Condi-
tions not very well defined from the 
very beginning? 

ShriA.N. VidyaJankar (Hoshiarpur): 
I want to know whether all the.;e CHS 
doctors were originally recruifed tor 
service in Delhi and, if they are now 
required to be transfer red to rural 
ac€'8s and border areas, what extra 
compensation or emoluments are bea-
ing offered to them. 

..n ~ tnl ~ ('lR~) 
~~lim;frf~;jf~. 

Dr. SnshiJa Nayar: Sir, would thIS 
not be going beyond 6 o'clock at thj. 
rate? 

...n~~~: ~~~ 
if7.!T mnfu ~ ? ~ ;:f'rfZ'ij' fl:ll'T ~ 
~;;<it ~ ~~ R'IT;;rrry; (~) 

~lff1If.f ~m: o;rrq- ~ I 1l 
,,:;i ~ f1i; .q ~"f f~ ;joy gm ~ ? 

W'r~r f<rol<f q;;:;f oF f~ tT <it .r r 
~'AT~ 1 

Shri TuIsldas Jadhav: I want to 
know the reason why in the villages 
there are no doctors, and the dispen-
saries are lying without doctors; and-
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doctors are doing their private work 
and they ·are conducting their own 
private dispensaries. Why do the 
Government not bring some such rules 
or some attractive measures so that the 
doctors will come into the Government 
services? Have the Government done 
any such trial so .hat the doctors will 
come in? What were the grievances 
of the doctors last time when they 
were on strike and how ma;w g,ie-
vances were redressed by the Govern-
ment? 

Mr. Chairman: As far as the last 
question is concerned. the han. Minis-
ter may nO.e the first part of that 
question before she proceeds to reply. 

Shri Warior (Trich"r) rase-

Mr. Chairman: I am sorry; I did not 
see you at all here. He has come very 
late. 

Shri Warior: I was sitting here all 
the time. 

Mr. Chairman: Anyway, please put 
the question. 

Shri Warior: I wish t e , know whether 
the Government had given any consi-
derajon to the memorandum submitted 
by the CHS doctors' association or 
their organisation, and whether after 
consideration, they were intimated of 
the decision and the reactivn of the 
Government and, if so, what are the 
remaining points which the doctors 
are not satisfied with, and which are 
still pending consideration af the Gov-
e:'nment, and whether the Govern-
ment is really considering them and 
the reply will be given in the imme-
diate future. 

Mr. Chairman: Defore I call upon 
the han. Minister to reply to the denate 
and the questions put. I might suggest 
that the main or the principal ques-
tions embodying the things that have 
happened aCId all that has been said 
rna y be replied to and she will try to 
satisfy the hon. Members. I think very 
many points have been referred to. 

Dr Sw,hila Nayar: Thank you, Sir. I 
·ahaIl ." to an,werthe questions to 

the best of my ability. First of all, 
so far as Prof. D. C. Sharma's re-
marks are concerned, he tried to put 
as. much sting into his words as he 
could. May I tell him that at no stage 
either the Home 1finister or the 
Prime Minister had anything to do 
with this question, and the Home 
Minister .•.. 

Shri Bade: It was at the Home Min-
ister's suggestion that ..... . 

Dr. Sushila Nayar: I have listened to 
them patiently, and so I want a 
patient hearing now. 

Mr. Chairman: Order, order. I re-
quest all han. Members tu kindly lis-
ten to what is being said. 'rh,·n, we 
must show at least some regard to 
tl1e han. lady Minister. Let us hear 
what she has got to say. 

Dr. Sushila Nayar: May I say that 
the Home Minister might have said 
that he will look into the matter, but 
when he ~aw the whole thing, he saw 
that it was not necessary for him or 
anybody from his side to go into it 
and our officers were competent 
to look into the whole matt .. r. 
So far as the point regarding the 
Cabinet Secretary is concerned, he 
or.ly thought that as Government ser-
vants he could make them see that 
they had to obs .. :ve the duties and 
conduct rules of Government servants 
and the Prime Minister has got noth-
ing to do with it. May I say that so 
far as my ctatements are concerned, 
they are always consistent; there is no 
contradiction in anyone of them, and 
I challenge anyone to prove any can. 
tradiction. (Interruption). 

Several hon. Members rose-
Shri Umanath: She said, she cbal-

lenges. (Interruption). 
Mr. Chairman: This question con-

cerns very much everybody in the 
country, particularly those in Delhi. I 
would request han. members to listen 
patiently to what she may have to 
say. If anything is left, I w ill see 
later. 

Shri Surendranath Dwlvedy: She is 
throwing a challenge. Ma,. 1 know 
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whether the UPSC itself has not 
challenged and said that what she 
said is not true? 

Shri Umanath: I am prepared to 
accept the challenge of the Minister. 
What is the machinery through which 
this challenge has got to be decided' 

Shri Bata SiD&'h: She seems to be 
very much agitated. I want to make 
a humble submissicon through you to 
her. Let her not be vindictive in ap-
proaching this question. 

Shri Namblar: We do not like to 
have challenging tonas; we want some 
lort of smoothening process. 

'l'~~~: ~'i<f;~ 
i1rt ~ ~ m: ~ m "1" 1T<'A" 
~l!:) ~~) 'flfT ~ ~ ~ 
im? 
Mr. Cha.irmaD: As far as replYing to 

this debate is concerned, I hODe the 
hon. Minister will nOlt mind mv saying 
that certainly we should avoid heat. 
If we generate light, that will satisfy 
everybody. I would equally request 
my han. friends: Let us forget heat for 
these few minutes and try to generate 
light particularly in order to help those 
who are suffering. (Interruptions). 

Shri H. P Chatterjee: It is quite un-
becoming of her to challenge like 
that. 

Dr. S1IlIhIla Nayar: I am afraid the 
whol .. tone has been set by the hon. 
members; I have for myself absolu-
tely no wish to do or say anything to 
add to the controversy. 

So far as the Health Ministry is con-
cerned, 8hri D. C. Sharma said, there 
was no trouble in Rajkumari Amrit 
Kaur's time and in 8hri Karmarkar's 
time. May I say that the formation of 
the CHS was decided in Rajkumarl 
Arnrit Kaur's time; it was not taken 
up because it was a troublesome ques-
tion. (Inten-uptioa). In 1956, when Raj-
kumari Arnrit Kaur was Minister, the 
decision on CBS was taken. Certain 
tentative thinldDr _dOlDe. There 

were difficulties and it was also put of! 
in Shri Karmarkar's time. J did make 
this mistake, if it is a mistake, that 1 
felt that a decision which was taken in 
1956 should he implemented. We tried 
to do our best to implement certain 
decisions that had been taken. As a 
result of that, certain representations 
were made by doctors. Certain de-
mands were put forward. Because I 
am a doctor-as the hon. Member was 
good enough to say--and I have the 
love of the prc-'fession at heart, I 
thought we should try to giVe the 
best possible terms to the doctors. It 
is well-known how I personailv went 
round from one Minister to another, 
from one office to anothe" to get the 
better terms accepted for them. It is 
well-known allover the country .... 

An Hon. Member: All over the 
world! 

Dr. Sasldia Nayar: .. and the world. 
that the revised terms that the CIIS 
doctors are getting now ..... 

Shri H. N Mukerjee 'Calcutta Cen-
tral): Do the doctors know it? 

Dr. SushUa Nayar: Yes; the doctors 
also admit--they have come to me and 
told me that they are not in two minds 
that the terms that have been offered 
to them are very I(ood. (Inte7'1'1Lptions). 
Sir, the States have complained that 
we are raising the Salaries etc. so 
much that we are causing complica-
tions for them. Be that 2S it may, we 
have done it. 

Now, Sir, the demands are. 

Mr. ChaUmaD: I would request the 
hon. Minister to first clear two thjng~: 
firstly, whether there are rules for 
recruitment and, secondly, whether 
there are rules for transfers. These 
are the two points that mainly agitate 
the minds of han. Members. 

Dr. SushlJa Nayar: There are rules 
for transfers, there are rules for pr0.-
motions But they are as they are for 
all other services. We cannot have a 
separate set of rules ffJr CHS doctors. 
Then, SIr, it is Dot DOSsible for anT 
Government to tell them that they will 



'9355 Grievances §l!lP'l'EMBER 5,1966 of CHS doctor 9356 

[Dr. Sushila Nayar] 

go out for two years and come back 
to the original station. When the ser-
vice is formed, it is necessary for 
everyone tel fall in line with the terms 
of that service. Therefore, those who 
do not like the terms of service-noth-
ing prevents them from leaving the ser-
vice ...... (Interruptions). 

Some han. Members: Shame, shame. 

Mr. Chairman: Order, order I take 
strong exception to han. Members say-
ing "s~lame~', "shame" .... (Interrup-
tions). Ag,in, I would request the 
han. Minister to speak in positive 
terms and not in negative terms. 

8hri S. N. Chatnrvedi (Firozabad): 
What is wrong in her statement, Sir .... 
(InteTrtLptions). 

Mr. Chairman: Order, artier. 

8hri Surendranath Dwivedy: Sir, 
this sort of statement, like the one that 
the Health Minister has made today, is 
going to harm the entire country. We 
want more doctors, more engineers to 
enter government service. If she takes 
this attitude, if she asks the doctors to 
go out of service, it will harm the 
whole country. This is not the proper 
way. If she cannot serve the doctors, 
she should get out, and not the doc-
tors ...... (Interruptions). 

Mr. Chairman: I would like to tell 
the han. Minister one thing (Interrup-
tion). From all the questions that 
have been put from all sides of the 
House, it is clear that han. Members 
are a bit agitated. Therefore, my sub-
mission would be that she should 
speak in positive terms ... (Interrup-
tion). 

Dr. Sushila Nayar: Sir, all that I 
am saying is, after all, services have 
certain rules and those rules have got 
to be observed. Whoever Jams the 
service knows that there are certain 
rules and those rules have got to be 
observed. That is all that I am say-
ing. 

Then, Sir, somebody said that there 
are' MD. doctors rotting in dispen-

(HAHDis.) 
saries. take objection to the word 
"rotting". After all, in the dispen-
saries there are patients who are being 
looked after, and we have given op-
portunities to some of" these doctors to 
specialise and become M.D's. by taking 
training while in Service and passing 
the examinations. We should they com 
plain about being posted to dispen-
saries? If they want to go into diff-
erent types of work, specialised work 
and so on, as and when there are 
vacancies they will have chance to go 
into those types of work. So there iB 
no cause for any complaint. 

Then, as for going to distant place. 
like NEFA, Nagaland etc. is concern-
ed, all those who are sent there get 
certain extra compensations. These 
doctors will also get it. There can be 
no question of anybody not gettina: 
these benefits. 

Mr. Chairman: There is one ques-
tion which Members have asked. 
Have you given any special terms to 
the doctors who are being posted to 
far off places like Nagaland or even in 
the case of Himachal Pradesh? 

Dr. Sushila Nayar: All the Govern-
ment servants who are pOsted outside 
to difficult places, get certain allow-
ances. These doctors also will get 
them. It is not possible for us to 
continue to give them houses in Delhi. 
Sir, you know every day there are 
questions about houses. How m~ 
Government servants are provided 
with houses? So, how can we provide 
all of them with houses? All that I 
wish to say is that we have given 
them very fair terms, and that the 
two things that they WaJat it is not 
possib:e for the Government to accept. 
I hope my good friends will use their 
good offices to persuade them to give 
up their agitation and put their whole 
heart into the work. 

8hri Bata S~h: I have asked a 
specific question. How many posts or 
Assistant· Surgeons are there outside 
Delhi and how many are beilig manned 
by Assistant Surg!!OD81' 
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Dr. Sushila Nayar: All those who 
moe outside Delhi, they also want ~o 

come to Delhi. How can I tell them 
1hat they should remain outside? I 
do not have the specific number with 
JOe at present. 

lilT ~T llnr qn;j"q: mrMa 
11QT<:<l", .q i:[~ 'f:0T "fffi'll ~ IT. ;hr 
ll"<3:T<:<l" 'f:f ':3m tt;:T iJ:B ~ iifTC: ~ if 
~ ~ oR, aT ~f :o;',trr I 

Ill'\' P'i 'iR ~: ~T ~i~ 

fu<;fT « 'fT0 ~Qr"f if ~ N~' "'1fi"T 
om 'ffi5'1'T{ ~ m'\ ~ 'flit fwfi qr:pr 
'ART "fT@.~. ? wm. "''f 'f:f ~J.i 

~ '-ii <ni: if m ~f<'i.r fq.qr-.: ~ 
"<:Qr ~ I '!'f ;f ~ 'fl~ if o;rm 'i'r. 

W311 f'fof'T 'flit 'f,ff f<'f1rT ~ ? ~ 
~T <j;"Q'ff ~ fq~ ~ <j;"T "fR 'l"Ft aq; 
f1:rf~ if .a'i'" ~.fr "fTf~ I 'qq- ~q 
;g-l1l:f ~~r;g-r 'fi[T ~, crT ;;., <j;"T "fR 

%'f a<r fllf1C"U if m'1'1" ~ ~ f~ 
'flit ifi"QT ~ "ql ~? a'f ~ <j;"T 
fwrr « <rTf0 f<j;"a;f %'f ~ -;:m 
~T? 

Shri S. M, Banerjee: I have asked 
a specific question whether a commit-
tee will be formed, consisting of the 
Director-General of Health Services 
and the representatives of the associa-
tions to settle the problem so that 

there will not be any difficulty. The 
Minister has not given any reply. On 
the other hand, she said that they 
would leave.' What is the objection to 
having that committee? 

~ q~~: "fQT ~ ~('1 
m~ ~ 'I"'fFt <j;"T a~~~, <f.t'f rom-
qrq-'I" 'fi[T W'fr ;n~'lT ? 'lQ 'f!~"r <rra-
~I 

As far as Shri Banerjee's question 
Is concerned, there should be some-
thing specific so that a committee 
could go into it. Otherwise, it is not 
simply done in the Government de-
partments. 

Since a large number of questioDJI 
were asked, it is not phYsically possi-
ble for the han. Minister to cover all 
the points within the short time. So, 
it it is possible, a little note may be 
made .... 

Dr. SnshUa Nayar: I have already 
given a note. I have given statements 
giving all the answers., .. (Interrup-
tions), 

Mr. Chairman: The House stands 
adjourned. 

17 .45 hours. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday. 
September 6, 1966/Bhadra 15, 1888 
(Saka). 

GMGIPN~-1641 (ai) LSD- 24-ll-~O. 




